. IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYCERABAD BENCH

® AT HYDER ABAD
ORIGINAL APPLICATION NG.862/95.
Betuesn =
1.1 IN Srinivasa Rao
2. B.5ai Raj Yadav
3. A.Chilkaiah
see Applicants
And
~ The Commanding Officer,
' : E.M.E.Record Office,
-\ Secunderabad - 500 021,
e RBSpDndent‘“
me ot ar e it ;e DA,
Coungel for the Respondent : Shri Kota Bhaskar Rao, CGSC
 CORAM:
THE HON'BLE SHRI R.RANGARAJAN :  MEMBER (A)
THE HON'BLE SHRI B.S.JAI PARAMESHWAR :  MEMBER (J)
(Order per Hon'ble Shri R.Rangarajan, Member (A) ).
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(Order per Hon'bla Shri R.Réngarajan, Member (A) ).

Heard Sri K.Sudhakar Reddy, c ounsel for the applicants

and Sri Kota Bhaskar Reo, standing counsel for the Respondents.

_ S —— st a1 AL __The Raennndent authoe

rities called for the Employment Officer to sponscr the candidates
to fill up the posts of Peon undsr the respondents prganisation,
In response to that requisition, the following Employment
Exchanges haa{_sponsored the candidatss -

(a) The District Employment fo;car,
Dist, Employment Exchange (Lab) Hyderabad.

(b) District Employment Officer, Ranga
Reddy District, Hyderabad,

(c) Zila Sainik Welfare Officer,
Hyderabad Oistrict, Chintal Basti,
Hy'd't'ar aad=4,

(d) Regional Employment Officer,

Special Employment Exchange for
PhysicallyHandicapped, Musheerabad, '

Hyderabad=20. 7 DA D
However the list of the provisionally selscted candidatas&if

indicated in page-3 of the counter. All the three applicants in
this 0.A. find place in the provisional selected list., It is
stated that Sri Naiia Reddy,gEmplqyment Df?xaerﬁ(ﬁlerrcal%r?’
Hydersbad=approached EME Records with a letter No.A3/765/94
dt.20-8-84 informing that the candidates’ lists spansurad by the
Employment Exchangas ars bogu&and requested to lodge a complaint
. - . -
with the cuncerned police station to inuestigate the matter. The
V PET Training
EME authorxtlas ‘sh-abet to-the Commlssxaner, Dept.xof”ﬁmplﬁ?ment/

vide letter dt.17~12-94 that it is the duty of the District

Employment Officer, Hyderabad to lodge the complaint with the

.u{’/// , l;ik-"“—7 | eoessde
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"' " 'Police authorities. In the meantime the releass of the vacancies
Lﬁgbandoned due to ban offjrecruitment. Hence the whole sslection
uas scratbed with immediate effect.
3. A similar ease im OA No.683/95 was filed on the file of
this Yench. That 0.A. was disposed of by order dt.17-6-96,
In that 0.A. it was observed that selected candidates have no
right to claim appointment in view of the fact that the vacancies
| Wy
have besn frozen and hence even thaugh the applicants wes selsc-
ted, they cannot claim appointment on the basis of tha sslection
. - oj-lbIApngwd:"
In this connection we also rely on the judgementnyandared in
Union of India & others VYs. K.V.Vijeesh((1996) 3 SCC 139). There
it was observed by the Apex Court that rules do not provide
guarantee for appointment to the persons if there are no pasts.
In view of t he above, the applicants cannot claim appointment
and they have no case for appointing them sven if they are in
the select list. Hence we fesl no order is necessary in this case

as the similar OA has already been disposed of with certain

cbservations,

4, In view of what is stated above, we ars of the opinion that

‘ ; _
no order is necessary in thig 0.A. and the observationsmade in
!

0A 683/95 hold good in this 0.A. also. No costs.

B.5.JAI PARAMESHUAR)

~ . 5 (RﬁRAgGRR?g?N)
SvF?&. ember ~ Member |
/ .

Dictated in Open Court,
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Caopy te:

1, The Cemmanding officer, E.M.E.Record pfPice,
Secunderabad, '

2. Ope copy to Mr,K.Sudhakar Raddy,ndvacate,cnT,Hydsrabad.
3, One copy to Mr.Kota Bhaskara Ra:,Rddl.CGSE,cAT,Hydarabad.

4, One copy to D.R(A),CAT,Hyderabad.

5, One duplicate cepy.
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TYPED. BY CHECKED 8Y
COMPARED 3Y APPRyrD gy

IN THE CENTIAL AOMINISTR iTIVE TRISUNAL
HYBEIABAD B NCH HYDERABAD

THE HJN'3i¢ M BIRANGAIAJAN M{A)
AN

8 HONTILE MRUBUS. JAL ParANESHWAR ;
M(3)

.oa}ga: 547 /(@ﬂ?

SRDER/JudnmeNT .

S MLAL/RA/C A ND,

;S.H.NG. g6 2_(/%@T“

ADMI T TED HAD INTERIM S IRECTIGNS
ISSUED

ALLIYEO

DISPISED OF WITH DIRECTIZNS
OISMISSED

DISMIBGED KS wITHDRAWN
DISMISSAY FOR JZFAULT
JRDERED /RBJECTED

NZ.DORDER H§ CJdsTs,
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